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(ii) Forty-seventh Report on the
Ministry of International
Trade—Export Risks Insur-
ance Corporation Limited,
Bombay (now transformed
into Export Credit and Guar-
antee Corporation Limited,
Bombay).

—

RELEASE OF MEMBER—SHRI
YUVERAJ DUTTA SINGH

Mr. Speaker: I have to inform the
House that I have received the fol-
‘lowing telegram, dated the 13th April,
1964, from the Additiona]l District
‘Magistrate (Judicial), Lucknow:

“Shri Juveraj Dutta Singh,
Member, Lok Sabha, was released
from District Jail, Lucknow, on
the 11th April, as the State Gov-
ernment has decided that the case
against him should not be prose-
cuted.”

‘12.08 hra.
MOTION UNDER RULE 292

EXTENSION OF TIME FOR DISCUSSION ON
DemaNDs FOrR GRANTS

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr, Speaker, Sir, by your
leave, under rule 292 of the Rules of
Procedure I beg to move the follow-
ing:

“That the time allotted for dis-
cussinn , of the Demandg for
Grants be extended beyond April
15, 1964."

In commending my motion for the
acceptance of the House, I wish to
make a few submissions. The time as
announced by the Minister of Parlia-
mentary Affairs last Saturday expires
at 17 hours tomorrow, and according
to his statement, all the outstanding
demands will be guillotined at
17 hours tomorrow. That means to
say, that unfortunately, the Demands
for Grants on account of Planning
"snd Finance Ministry wiil be guillo-
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tined. I would, therefore. suggest and
earnestly recommend that the time be
extended beyond April 15, that is to
say, the debate may be carried over
to Thursday, the day after tomorrow.
In doing so, I would suggest an alter-
native so that the business could be
so revised, Friday is a day for non-
official business. I plead with my
colleagues on both sides of the House
that the non-official business for Fri-
day may be fixed for Wednesday next,
that is, 22nd. 1 have consulted my
hon. friend and colleague, Dr. Singhvi,
whose name stands first on the list of
business—non-official business—for
that day. Non-official Resolutions are
to be taken up on that day. He is
agreeable to the proposal.

Mr. Speaker: Who is the second

Member?

Shri Hari Vishnu Kamath: Shri
B. P. Yadava. He is not present today.
He is absent. I could not contact him.
Otherwise, I would have certainly con-
sulted him also. The corollary of this
motion is that the 17 hours, whether
on Wednesday or Thursday, may not
be deemed to be sacrosanct, and I
would suggest that even if the discus-
sion on the Demands for Grants of
the Finance and Planning Ministries
comes to a close by 4 o'clock on Thurs-
day, you will be pleased to accept the
motion for application of the guillo-
tine at 4 o'clock on Thursday, so that
we could have the full 174 hours for
the Finance Bill, beginning, say, at
4 o'clock on Thursday; that is to say,
five hours on Friday, and six and a
half hours—at any rate not less than
six hours—on Saturday—this comes to
11 hours—and five and a half hours
on Tuesday. That will come to 16}
hours plus 1 hour on Thursday, ie.
17} hours. That is my concrete pro-
posal. I hope you will be pleased to
agree with me that this motion made
by me is in consonance with the
desire of the House, and that the
House will accept the motion I have
made.



